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the matter would be looked into. Our
esteemed leader, Mr. Morarji Desai, said
something 'but I could not hear it. I am very
much interested in listening to everything he
says. He may not throw light but he is always
thought-provoking. Thank you.

12 NOON

REFERENCE TO POLLUTION
CAUSED BY HOSPITALS IN DELHI

SHRI HAREKRUSHNA  MALLICK
(Orissa): Sir, I bring to your kind notice a
news item published in the Statesman of the
15th May, 1978, which describes how the
hospitals in Delhi are polluting the city. It des-
cribes how the hospital wasta mate-rail,
including the waste material from laboratories
of operation theatre etc. are thrown here and
there without properly being disposed of by
incine-rators_ This is an alarming state of
affairs and it leads the spreading of disease in
and around Delhi. In this connection, I may
draw the attention of the House to a very
serious epidemic which broke out in and
spread from Delhi in 1956 when sewers got
connected with water mains. Even today the
hospital sewerage lines are linked with
common sewerage lines and all these hospital
waste materials are not properly disposed of
but allowed to flow in to sewerage lines or
spread outside which can be a potential
danger to the life in Delhi. The garbage
dumps of the hospital waste material include
blood-stained cotton dressings, bandages,
towels, blankets, used linen, etc. and they are
plundered daily by gangs of ragpickers who
use this material for recycling filling pillows,
mattresses, etc. and this can cause havoc to
the city's health. This matter should be viewed
very seriously. Just as it is happening in Delhi,
it may be happening in other parts of the
country also. We should, therefore, take
serious steps to See that all these hospital
waste material is disposed of properly in
incinerators and not indiscriminately thrown
here and there. The Health Ministry may take
a serious note of

this problem and provide remedial measures
to see that such a thing does not happen. Let
us take care of Delhi as 'Dili' in Hindi
meaning heart i.e. heart of India.

Reference to a Fatal Accident by a jeep in
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MR. CHAIRMAN: Now, Mr. Mak-
wana.

st ¥79 A9 @ (IR 9IW) : HWE,
7wk oF faAma wonm owmw g OfR
gar7 W4T rEr A9z 3. ..

(Interruptions)

MR. CHAIRMAN: I have called Mr,
Makwana, not you.

MR. CHAIRMAN- Please wait. If I allow
you, so many other Members will also rise.

SHRI KALP NATH RAL: sftT TA'V

MR. CHAIRMAN; This ".vili not go on

record.

(Shri Kalp Nath Rai continued speaking).

MR. CHAIRMAN: Please resume your seat.

(Shri Kalp Nath Rai continued speaking).
MR. CHAIRMAN: Will you stop or not?

(Shri Kalp Nath Rai continued
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MB. CHAIRMAN: 1 would ask the
Leader of your party to have some control
over you. If he has no control over you, we
cannot manage. Nothing will go on record

(Shri Kalp Nath Rai continued speaking).

MR. CHAIRMAN: I would ask the Leader
of his p-irly whether he is going to look
ait&: him or not. Nobody can control him;
even his Le.-der.

(Shri Kalp Nath Rai continued speaking).

SHRI BHUPESH GUPTA: (West
Bengal): You should ask the Government, |
would suggest. We also heard the radio.
Now we Vr.ow that it is a jeep belonging to
the Intelligence Branch,

It is the duty of the Govenment to come
suo inotu and divulge everything in the
House. They should tell us. It does appear
that two officers of the Intelligence Bureau
did not go in time: they should have
immediately reported. This is a serious
matter. A jeep belonging to the Intelligence
Branch ha”s knocked down somebody I and
the Government is quiet. Go- vernment
should ma'<j a statement. Now the number
of the jeep has been I published. Why is not
the Prime Minister or somebody on behalf
of the Home Ministry coming to tell the
House as to what is the matter?

SHRI PILOO MODY (Gujarat): Whose
reputation?

SHRI BHUPESH GUPTA: You will
never be knocked down by jeep. Jeep will
be knocked down by you.

This is a serious matter. A jeep
of the Intel!'Sence Branch is invloved  in
an acrdent and people want to get away.
Then, we find that they have been advised
to go and surrender Some two sub-
inspectors  of the Intelligence Branch
took time to appear in the court. That is
why all this
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confusion arose. They shimM have gone
immediately and reported the
matter. [ would like to know why
did they not go immediately and
report the matter? As officers the Go
vernment, they should have gone to
the nearest police station and repor
ted that such an accident had taken
place. !

You have got itioplo in the Intelli
gence Branch. Therefore, Sir,, I
would ask the Government Let them come
here and make a full statement. In Italy, the
Home Minister resigned when the body of Mr,
Moro was discovered, Mr. Moro was the
former Prime Minister of Italy. The
Government took the responsibility.

MR. CHAIRMAN: Mr. Bhupesh Gupta, you
have taken enough time. Will you please
resume your seat now?

(Interruptions)

SHRI BHUPESH GUPTA: Sir, I am very
sorry...

(Int,'3rr«ptions)

MR. CHAIRMAN: Please sit down.
(Mnterruptions) Nothing will go on record.
What is the use of shouting? Why are you all
standing? [ have not allowed you.

{Interruptions)

EE
!
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MR. CHAIRMAN: We will take up the
next item,

{Interruptions)

What is the use of being emotional?
(Interruptions) He will not stop. Yes, Mr.
Advani. {Interruptions) Yes, Mr. Advani,
let him shout. For some time do not take
down this.

(Hon. Members continued speaking)

MR. CHAIRMAN: I have called the-
Leader of the House, If you are prepared to
hear him. . .

SHRI ANANT PRASAD SHARMA:
Why is he not make a statement?

MR. CHAIRMAN: That is not for me, I
cannot compel him.

SHRI PILOO MODY: Mr, Chairman, I
would like to say something.

MR. CHAIRMAN: No, I have called the
Leader of the House. (Interruptions) Hon.
Sharma, you are not allowed to read what
has been said in the Lok Sabha two days
back. The proceedings are not to be quoted.
(Interrtiptions) When you read, it is '
quoting, it is nothing else. You are wrong.
(Int."?rruptions) Please hear me.
(Interruptions) If you go on shouting,
nothing will go on record and I cannot or
you cannot force the Prime Minister to reply,
it is upto him to reply or not,

(Interrnptions)

Wait, wait. You are not hearing.
{Interruptions) Mr, Ramanand, you are a
quiet person, you are also joining with others.
{Interruptions) Please resume your seat. Let
there be some discipline. If you are not going
to follow discipline then I will have to take
some extreme step. There is no other way,

{Interruptions)

SHRI RAMANAND

YADA
v

(Bihar): We are not prepared to
tolerate such threats.
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MR. CHAIRMAN; Nothing will go
on record.

(Hon. Members continued speaking)
SHRI ARVIND GANESH KUL-

KARNI (Mabharashtra): Sir, I want to
make a submission.

MR. CHAIRMAN; The point is there
is no question of any submission, Mr,
Kulkarni Unless I call upon anybody to
speak. When so many of you are talking
at a time, it is not possible for me to hear
anything or for the House to know what

is going on..
oy sawniA fanEl ;o awgag § AWy
AT &em g, .,

MR. CHAIRMAN: I would like the
Leader of the House to say some
thing. . .
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(Interruptions)

MR. CHAIRMAN: Honourable Mem-
"bers, now, we have created sufficient noise.
We do not want any more. (Interruptions)
Please let me say something. During special
Mentions it is not the practice for the
C.iairman to direct any Minister or the Prime
Minister to reply. It is up to the Govern-

ment. . .{Interruptions by several honourable
Members) Why are you not hearing me also?
You are not prepared to hear what the Chair
has to say. If you are not prepared to listen to
the Chair, also, then what is the use of
conducting the House?

The point is this. During Special
Mentions 1 allow Members to bring to
the notice of the Government certain
matters. It is up to the Government to
reply or not to reply, i cannot issue
any directive. The Prime Minister is
here and it is up to him to give a
reply or not. I cannot issue any direc
tive. The Leader of the House is here.
If he wants to say something, he can
do so, and he also represents the Gov.
ernment. When he wants to say some
thing, you are not allowing him. Is it
fair?

(Interruptions)

I have -made it pretty clear: It is up to the
Prime Minister to reply or not to reply. I
cannot issue any directive to him. It is a very
clear matter; other wise, from tomorrow we
will have to stop the procedure of Special
Mentions if you insist like this. If you want
the Leader of the HouSe to reply, he is
prepared to say something.

(Interruptions)

If the House wants the Leader of the
House to say something, I will :.1-low it; but
if all of you want to go on speaking at a time
without any order, then nothing will go on
record.

(Several honourable Members continued
speaking)
1 PM.

Now, will you please. . .(Interruptions) think
you have spoken enough. . . (Interruptions)

SEVERAL HON. MEMBERS: No, no.

MR. CHAIRMAN: Please bear with me
for a few seconds. The voice was loud
enough that nothing could be heard. Nothing
could be heard by those who to report. .
.(Interruptions)
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All of a sudden, four, five, six or eight people
shout. Therefore, all the obser. vations made by
several Members for the last half-an-hour or so.
. . (Interruptions)

SOME HON. MEMBERS: For the last one
hour.

MR. CHAIRMAN; All right, one hour or so;
agreed—i amend myself. All that could not be
recorded, and cannot be recorded.

The House will adjourn and meet at
2 PM.

The House then adjour'-.sd
for lunch at one minute past one of
the clock.

The House reassembled after lunch at three
minutes past two of the clock.

The Vice-Chairman (Shri Syed Nizam-ud-Din)
in the Chair.
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(Interruptions)

THE VICE-CHAIRMAN (SHRI
SYED NIZAM-UD-DIN): If it is the same
matter that you want to speak about, then
please take your seat. You know, you have
been making this demand since morning
when the Prime Minister was himself present
in he House. If he had wanted to make a
stateme'nt, then he would have made it.
{Interruptions) Just a minute. Now you are
again raising the same de- mand. The
Leader of the House is here. He will
convey your feelings to  the Prime Minister
and if the Prime  Minister wants to make
a’tatement, nobody can deny that right to
him.  As far as this matter is concerned, it
is over
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SHRI AN ANT PRASAD SHARMA: The
House was only adjourned for lunch and the
matter is not yet over.

THE VICE-CHAIRMAN (SHRI SYED
NIZAM-UD-DIN): In the morning the Prime
Minister was here. If he had wanted to make a
statement, nobody could have denied that
right to him. Now there is no point in your
again raising the same matter. The Leader of
the House is here. He can convey your
feelings to the Prime Minister again. So, v;hat
the Prime Minister's reaction to the feelings of
the House is, can be known after some time
when the Leader of the House may like to
speak to him about the matter. This matter
was raised very vociferously ij* the morning
when the Prime Minister was here. Therefore,
the matter should be over now. Let us see if
the Leader of the House has to say anything.

SHRI F. M. KHAN (Karnataka): Sir, I
have an important information to give to this
House.

SHRI YOGENDRA MAKWANA
(Gujarat): We do not want to M"*SLT him.

THE VICE-CHAIRMAN (SHRI SYED
NIZAM-UD-DIN); Everybody has a right to
make a statement in the House. Therefore, if
the Leader- of the House wants to make a
statement, you cannot deny that right to him.
(Interruptions) Please resume your seat. It
will not go on record.

(Shri F. M. Khan continued speaking)

THE VICE-CHAIRMAN (SHRI SYED
NIZAM-UD-DIN): Please resume your seat.
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=t w9 AT A : A WAT ST 7
59 wad F1 oawwA fear B oeafm gum
HET R OWT WL, ... .. (Interruptions)

THE VICE-CHAIRMAN (SHRI
SYED NIZAM-UD-DIN):  Nothing will
go on record.

(Shri Kalp Nath Rai continued speaking).

THE VICE-CHAIRMAN (SHRI SYED
NIZAM-UD-DIN): It was observed in the
morning by Mr. Chairman that nothing on the
matter will go on record. Now, please take
your seat.

(Shri Kalp Nath Rai continued speaking).

SHRI SUNDER SINGH BHANDARI
(Uttar Pradesh): Is it being recorded?

THE VICE-CHAIRMAN (SHRI SYED
NIZAM-UD-DIN): Nothing about this matter
is going to be recorded. Mr. J. P. Mathur.

ot sdtw @R wEY (I FAW),
T IA TEA FT ONA OF Hogea MAWF FF £
o1z faarar drgar g o
(Interruptions)

SHRI KALP NATH RAL: Sir,....

THE VICE-CHAIRMAN (SHRI SYED
NIZAM-UD-DIN): Nothing about this matter
is going to be recorded.

(Shri Kalp Nath Rai continued speaking).

THE EMPLOYMENT OF CHILDREN
(AMENDMENT) BILL, 1978

THE VICE-CHAIRMAN (SHRI SYED
NIZAM-UD-DIN): Mr. Varma to introduce
the Bill.

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): Sir, I beg to move
for leave to introduce a Bill further to amend
the Employment of Children Act, 1938.

The question was put and the motion was
adopted.
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SHRI RAVINDRA VARMA: Sir, I
introduce the Bill.

el wRAmfa faed . grawsaw AEEa,
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(Interruptions)

THE RESERVE BANK OF INDIA
(AMENDMENT) BILL, 1978

THE VICE-CHAIRMAN (SHRI SYED
NIZAM-UD-DIN); shri Satish Aga»wal.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SATISH
AGARWAL); Sir I beg to move;

"That the Bill further to amend the Reserve
Bank of India Act, 1934 as pasesed by the
Lok Sabha, be taken into consideration."
(Interruptions)

REFERENCE TO A FATAL ACCI-
DENT BY A JEEP IN DELHI—Contd.

SHRI G. LAKHMANAN (Tamil Nadu):
Sir, Let me make a personal appeal to the
hon. Members.

THE VICE-CHAIRMAN (SHRI
SYED NIZAM-UD-DIN): Nothing will be
heard.

I had requested earlier, also, when Mr.
Sharma raised a Doint that this matter was
raised also i* the morning. The Prime
Minister was at that time present in the
House. The Prime Minister could make a
statement. Nobody could have denied him the
right to make a statement at that time. Then I
told Mr. Sharma, whatever he said again, that
Mr. Advani is here present in the House, he
can carry his feelings to the Prime Minister
and if the Prime Minister wishes to make a
statement, he can -make it today or iomorrow.
Therefore, why should the business of the
House suffer because the Pirme Minister is
not here? Secondly... (Interruptions)



